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There is no such procedure. I wanted to make a 
Special Mention on the question of expenses 
involved in connection with the Commonwealth 
Prime Ministers' Conference. I would like to make 
this Special Mention tomorrow and I would like to 
have a commitment from you. Otherwise, it will 
mean, you are shielding the Government. It is clear. 
You do not want that this mater should be 
discussed, the question of the expenses involved. 
Rs. 200 crores are being .   .   . 

MR. DEPUTY CHAIRMAN: This will not go on 
record. 

SHRT SURESH KALMADI:* 

MR. DEPUTY CHAIRMAN: I have not allowed 
you the Special Mention. Therefore, I do not want 
to. encourage this practice that when I disallow a 
thing in the Chamber* the same thing is raised by 
some Member in the House. Then, the purpose, of 
disallowing is not there, you have not given me any 
facts and figures in regard- to the allegation you are 
making in your statement. I do not know what are 
the facts. Therefore, I have not allowed. Please do 
not repat it. I have not allowed  it. 

T 

H

E MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI NIHAR RANJAN 
LASKAR): Sir, the overall law and order situation 
in the country has not shown any marked 
deterioration.    There has  not been      any 

 MR. DEPUTY CHAIRMAN; Please do 
not  record  this. 

SHRI SHIVA CHANDRA JHA:* 

MR. DEPUTY CHAIRMAN: Please take 
your seat. I will not allow this portion of Mr. 
Jha to go on record. 

CALLING ATTENTION TO    A    MAT. 
TER 01   URGENT    PUBLIC    IMPOR-

TANCE 

The  law  and  order situation  in    various 
parts of the country with special reference 
to recent bomb blasts and    incidents    of 

crime iQ Delhi 
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[Sbri Nihar Ranjan Laskar] major law and 
order situation in most parts of the country in 
the last few months in spite of the agitational 
approach adopted by some sections. 
Sometimes the State sponsored agitations do 
create problems. 

The situation in Assam has shown per-
ceptible improvement after the assumption of 
office by the popular Government. The 
Assam Government's steps to restore nor-
malcy has been yielding results and barring a 
few stray incidents recently of bomb ex-
plosion, the situation continues to improve. 
The situation in the other North-East States 
and Union Territories has also shown 
considerable  improvement. 

The law and order situation in Punjab had 
been vitiated on account of activities of 
extremists and terrorists in the State. As the 
Hon'ble Members are aware, after the 
promulgation of President's rule in the State, 
the law enforcing authorities have been vested 
with additional powers to deal with the 
situation and various steps initiated by the 
State Government are eNpected to yield 
results. 

The general law and order situation in 
Delhi is kept under constant review. The 
overall crime situation in Delhi has shown 
gentral improvement since 1980 though 
during the current year there is a marginal 
increase of crimes of certain categories. 
Recently there have been some incidents of 
bomb explosions which are under in-
vestigation. Many steps have been taken by 
Delhi Police to check the incidents of crime. 
These steps include increased vigilance, 
intensification of foot and mobile patrolling, 
action under preventive section of Cr. P. C. 
against bad characters and criminals, closer 
surveillance over known criminals and better 
liaison with police authorities of other States. 

The maintenance of law and order though 
primarily is the responsibility of the State 
Governments, the Central Government also 
gives utmost priority to this subject. The State 
Government are advised and alerted suitably 
from time to time by the Central Government. 
The assistance of Central Police forces is also 

made available to them as and when asked 
for. I may assure the Hon'ble House that close 
vigilance on the law and order situation in the 
country is being maintained. 
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of the situation. The Prime Minister, during 
the course of just one month, ■thrice warned 
the nation that some foreign forces are 
attempting to destabilise not only in Punjab, 
but elsewhere also. Does the Home Ministry 
realise the connection between the breakdown 
of 

law and order and the forces which want to 
take advantage of the present situation? Sir, I 
would like to bring to the notice of the 
Government—it is not that they are not aware 
of it; but they would not admit it—as to what 
we think, my Party thinks, are the reasons for 
this so-called breakdown of law and order. 
The primary reason is religious and communal 
forces. They are inciting clashes and they are 
making determined efforts in that direction. 
The second aspect of this break-down of law 
and order is politic'al murders and killings and 
the third aspect is separatist forces resorting to 
terrorist activities. Then comes the last aspect, 
that is, crimes by pure criminals in the form of 
dacoity, robbery etc. In all these things people 
are the victims. Again, the role of the police, 
the police thrmselves behave like criminals in 
some cases. So, how does the statement show 
the Government is aware of all such things 
and that they are inclined or they are going to 
take determined steps to mobilise all the 
forces interested in peace-full life, interested in 
democracy, interested in national unity, to 
come together and face the situation? There is 
no indication like  that. 

Now let me first touch the religious and 
communal aspect. Even in a State like Patna 
which has a glorious tradition of  culture   and   
civilization,  in  the  name 
of religion Anand Margis want to take out a 
procession with human skulls and daggers in 
their hands. What is the implication of such 
an activity? What steps the Government is 
taking in this connection, I want to know. 
Then, in many towns in U.P., earlier my 
friend was talking about the communal 
clashes in Tanda and other places. What are 
the reasons for such communal clashes? 
(Interruptions) T am coming to that. Recently 
my party published a pamphlet. Its  title  is 
'Vishva  Hindu  Parishad,     the 

RSS broad outlook'. All of us are aware of 
this 'ekatinata' or whatever you may call it. I 
am unable to pronounce it properly. Such is 
the gap between Tamil and 'ekatmata', that is 
oneness of Hindu religion. They have started 
the yatra. They are going up to Kanyakumari 
and Rameshwaram. At least South was free 
from such trouble in the past. Is it not an 
attempt to take this cult in the name of Hindu 
religion and spread it throughout the country? 
We really want the Ganges and the Kaveri to 
be united. Kashmir and Kanyakumari, 
Rameshwa-am and Varanasi were the 
symbols of Indian   unity.    But   what   is   
the   purpose 

of this yagna? They think the danger does not 
come from outside, from American 
imperialism or through Zia-ul-Haq's regime. 
They think danger does not come through 
Indian Ocean. For these people the danger 
comes only from the minority in this country. 
Is it not diversionist? Is it not an attempt to 
shield the real culprits from whom me danger 
comes to our country? So, their is the 
performance in the name of Vishwa Hindu 
Parishad. This pamphlet it sold in our book 
shops. But rowdy elements enter our book 
shops and threaten: "If you sell these books, 
we will set fire to your book shops". I am 
myself feeling whether I will be safe in Delhi 
if T speak the whole truth and attack the RSS 
or the Vishwa Hindu Parishda and expose 
those political parties which are behind those 
communal forces. What will happen, I do not 
know. I cannot forget what happened to 
Kamraj in this very city in the name of 
religion. Earlier I cannot forget what happened 
to Mahatma Gandhi in the name of religion. 
These are the real forces which are threatening 
and creating law and order problems. Tt is not 
just law and order problem which can be 
controlled by police and arms. It is a very 
serious threat, with deep-laid plans. This is 
elementary, the first stage—this Yagna, or 
padyatra, or rath yatra because how can they 
afford to walk such distances; so it is rath 
yatra. This is the first preparation. Worse 
things are yet to come, after they complete the 
yatra. And what is ti» attitude   of  our   ruling   
Congress   in   this 
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respect? The lulling party is pledged to 
secularism and democracy and even 
socialism. That is what our Constitution says.   
But  they jSwant  to  softpedaJ;  thefr 
want to woo the Hindu masses also. They 
want to show that they are more Hindu than 
the Vishwa Hindu Parishad. Such an attitude 
will never help us to free people from these 
obscurantist and super-litious ideas in the 
name of religion. All ious faiths should 
coexist. Whether il is Hinduism or Islam or 
Christianity 01 Buddhism, they should co-
exist. They are meant to serve the people and 
not to kill the people. Killings are taking place 
in the name of religion, in the name of God. 
So when we expose them, we are exposed to 
danger, but we Communists are prepared to 
face the danger in the interest of national 
unity. 

Let me come to the political murders and 
killings.   I do not want to narrate all the 
ietails of communal clashes which    have 
taken  place in the recent period lest it Id add 
to the communal feelings. Now take political 
murders.     Who  is  behind these political 
murders?   Political murders take place most 
in Gongress(I) led States. Let  me take,  for     
instance,     Bihar,    In Bihar, 43 Communist 
activists and leaders have been killed during 
the past two years. Even on  13th of this 
month, Shri Baban Singh, one of our 
important active leaders in the  1 iiral areas,    
was killed.    He was preparing for the march 
organised by   the Communist Party of India 
in Patna or the i 5th.    While he was returning 
with     his 
[leagues, he was waylaid and killed in day 
time. Like that 43 Communists have lost their 
lives in the recent period under ,gress(I) rule. 
Who are those people? They take shelter 
under Congress(I). Some of them are in the 
Youth Congress. Is this the way of building 
the Congress? We  Communists will • not  
quarrel     if you 

Id yourself up on the basis of past tra-
dition and service to the people and not by 
killing and terrorist methods. It won't help 
you to build your party. 

Nor will you succeed in suppressing us —
rest assured. During the time of the Britishers 
you struggled  for thirty    years 

and you are still existing. So, don't use this 
police against the communists, workers and 
farmers. When workers and farmers agitate, 
the police is very brave. But I would tell the 
police, lot them show their bravery to those 
terrorists. They are shivering. This morning 
while answering questions, the Home Minister 
was talking about the Golden Temple. Nobody 
who is interested in the solution of the Punjab 
problem would suggest that police or army 
should be sent into the Golden Temple. That is 
absurd; that is a wrong advice; we are not for 
that. But can he say that all these wanted 
people whom he had mentioned are taking 
sheltor all the time inside the Golden Temple 
and eating all the time inside the Golden 
Temple? Are they not coming out and roaming 
about? Has the police the courage to touch 
them? They wjll just salute them and go away. 
They can only kill ordinary workers, farmers 
and communists when they struggle against 
exploitation and poverty as was done when we 
communists struggled in the district of 
Begusarai in the State of Bihar among tribals 
and poor people. This is how you are helping 
the poor and weaker sections of the society-by 
beheading their leaders. These are matters 
which you should consider more seriously. 

Then, Sir, in Orissa we ourselves condoled 
the death of Mr. Lakshmana Maha-patra—he 
was an honourable Member of this House—
who was murdered in daylight. Can the Home 
Minister gives us details of afl these political 
murders? Even if some opposition parties had 
killed some Cong-ress(I) workers, come, tell 
us. We will understand. I do not want to 
attack only the ruling party which is 
responsible for killing workers of opposition 
parties. If any opposition party has done the 
same thing against the ruling party, come and 
tell us and let us understand why and how it 
happened. Politics of murder should be 
eschewed if democracy is to be saved. When 
we communists have agreed to work in a 
parliamentary democracy, it is the 
responsibility of the ruling party to observe 
democratic norms and give full freedom for 
mass struggle, and the camps that we 
communists are conducting in this country in 
favour of the workers and peasants. 
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Then, Sir, a few words about feuds and crimes 
by professional criminals and da-coities and 
robberies. Of course, in Delhi and other areas, 
robbery    of banks was taking place.   We are 
not sure    whether some robbers themselves 
have been committing robberies and putting 
the blame on terrorists or whether the terrorists 
themselves have been doing it for    collecting 
funds. These  are  matters to  be seriously 
considered.    We  thought   these  robberies, 
house-breakings,  thefts and     killings  take 
place only around Delhi and in this area. Now 
this  cut is  invading the  south also. Recently,   
before I left for Delhi,  there were two 
instances of robbery and theft there.   It is said 
that the robbers, came from the north.   I do 
not know whether the Tamil Nadu police 
wants to    escape from their responsibility by    
putting the blame on robbers from the north 
and thus hide their inability to apprehend the 
culprits.   So, the cult of robbery and dacoity is 
spreading all over the country.   The cult of 
violence is spreading.   Does it have any soci'al 
purpose, does it have any political aim? Yes, 
they have a political aim.     Is there any social  
purpose    or     economic objective? They  
want  to create chaos  in this  country  so   that  
our     development may      suffer,      our      
democracy     may be threatened.    So this is    
a very serious situation that is    developing.    I 
am very soTry that     the  Home     Minister is 
not here.   He must have been here.   This is a 
very important question, more important than 
the one he may be attending to at this time.   
He must take the responsibility to answer all 
these questions.   I have posed the questions.    
Let him assure me that he will  investigate into 
all the    political murders, the murders in 
Bihar, Orissa and other parts of the country, 
whether it is a Congress(I)  State or    a non-
Congress (I) State.   Then the crimes by the 
police.  The police themselves are responsible 
for committing rape     and killing.   They 
commit rape against women.   They take 
women to police station and rape.   There are 
several instance in this sphere. How are you 
going to check the police?   They kill 
extremists and put up this theory of encounter. 
Political extremists, those who are of Naxalfte 
persuasion, are killed; and it is shielded in the 
name of encounter as if they tried to kill the 
police    people-   This Is also be-1146 RS—9 

coming horrible. What steps is the Gov-
ernment going to take to assure the people 
about safety to their life and property? This is 
the question I want to pose. Another thing is, 
to save not only the minority comunity but 
even the majority community from- these 
communal clashes; what steps is the 
Government going to take? What happened to 
the National Integration Council? Will they 
take the Oppositiion parties into confidence? 
Will they try to make efforts to bring the se-
cular forces and the democratic forces to-
gether to face this menace? You or your 
administration—when I say you'. I mean the 
Government, the ruling party, and the 
administration—is so corrupt and demoralized 
that you carrnot face the serious threat that is 
facing our country. We must unite the people 
from below. Allow them to organize; allow 
them to conduct their struggles for economic 
relief, in the case-of people like farmers and 
the working class. It is the capitalists and 
imperialists who are financing these forces to 
divide the workers, to divide the farmers, so 
that they can destabilize the country more 
successfully. 

These are very serious matters, and the 
Government must take serious steps. 

Thank you. 

SHRI DIPEN GHOSH (West Bengal): Mr. 
Vice-Chairman, Sir, at the outset, I am 
constrained to say that the hon. Home 
Minister's statement betrays a completely 
complacent attitude to the problem we are 
discussing. The earlier speakers had cited 
many examples to show how the incidents of 
criminal activities are increasing and, at the 
same time, the law and order situation in 
general is deteriorating. I will only quote one 
particular figure given by the Minister of 
State, Mr. Venkata-subbaiah, yesterday in the 
Lok Sabha to show how complacent they are 
in today's statement. Yesterday, in reply to a 
Starred Question in the Lok Sabha, the 
Minister of State. Mr. Venkatasubbaiah stated 
that during the months from January to Octo-
ber 1983, in Delhi alone in total 23,067 cases 
of crime—or the crime figures: as they have 
skid—have been registered whh the police: 
and out of these 210 Incidents 
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of murder had taken place in Delhi itself 
during the last ten months. 

3   P.M. 
And if 1 calculate, the monthly average 

comes to 21 murders. It means that every 
month on an average 21 murders have taken 
place during the period of the last ten months. 
And in totality, if we come to daily average of 
23,067 cases, it comes to 76.26. The 
cognizable criminal activities recorded with 
the police in Delhi come to 76.26 daily. 
Naturally, this figure itself will show how the 
incidents of crimes are increasing in Delhi, the 
capital of our country, the centre of the entire 
state power. 

Sir, in the statement of the Minister made 
here, I see that the situation in' Assam and 
also in Punjab is sought to be painted as the 
problem of law and order because these 
paragraphs have been included in this 
particular statement while discussing the law 
and order situation. 

SHRI     M.     KALYANASUNDARAM: 
Assam  and Punjab are   in  a     separate 
category. 

SHRI DIPEN GHOSH: And of course in 
this House we have discussed these two 
matters, and even in this session we discussed 
about Punjab. But can the Central 
Government and for that matter the ruling 
party at the Centre absolve its responsibility 
for the deterioration of the law and order 
situation or whatever you call it in Assam and 
Punjab? And what steps have you taken? In 
fact all these extremist activities or whatever 
you are calling in Punjab or somewhere else 
are all state inspired. You have used the word 
in the first paragraph. You have said; 

"Sometimes the State sponsored agi-
tations do create problems." 
I do not know what the hon. Ministry 

seems to mean by it But State means the state 
power. In that case, from the English word 
the derivation comes that the Central 
Government sponsored agitations do create a 
law and order problem. This sentence fn 
English gives that meaning of the State 
sponsored agitations. 

SHRI      AJIT      KUMAR      SHARMA 
(Assam): It is correct because the Govern-
ment has been doing it. 

SHRI DIPEN GHOSH; The Central 
Government. 

SHRI M. KALYANASUNDARAM: They 
mean the State Government of Tamil Nadu 
and West Bengal. 

SHRI DIPEN GHOSH: But the words 
"State sponsored" mean "sponsored by state 
power". As no State Government has any 
state power, the Central Government only can 
be considered as ''State'" from the point of 
view of the meaning. 

SHRI M. KALYANASUNDARAM. 
Some Under Secretary must have dratted it 
and the Minister has read it   out 

SHRI DIPEN GHOSH: In your statement 
you have said, and I quote: 

"The Assam Government's steps to 
restore normalcy has been yielding 
results..." 

And it continues; 
". . .and barring a few stray incidents 

recently of bomb explosion, the situation 
continues to improve." 

What he says is: 
"... barring a few stray incidents..." 

SHRI NIHAR RANJAN LASKAR: ft is a 
fact. 

SHRI DIPEN GHOSH; Then, wou d you 
kindly consult the statement, the speech, 
made by your Government's Prime Minister 
On the 12th in Assam? What did she say? Did 
she say that these were stray incidents, stray 
incidents of bomb explosions? You kindly 
consult the speech rendered by the Prime 
Minister of our country when she visited 
Assam recently. 

This is the altitude of the Ministry of 
Home Affairs to this particular point, towards 
the situation in Assam. On the situation 
arising out of the explosions, bomb  
explosions  and  other  activities  in 



26l Calling Attention [17  NOV. 1983] to a matter of  Urgent   262 
Public Importance 

Assam, the Minister of State for Home 
Affairs is saying that these are stray incidents 
whereas the Prime Minister made broadsides, 
taking a clue from these incidents. So 
naturally I think that the Minister of State for 
Home Affairs, who has made the statement 
here, should again go through the statement 
and modify it because this completely betrays 
a complacent attitude of the Government 
towards this particular problem. This is a vary 
serious problem. 

My colleague, Mr. Kalyanasundaram has 
sor.P[ht to classify the causes of crimes Or 
rath i r the causes which led to such crims. 
Naturally that is totally absent in the 
statement. In our country today, though the 
Government is very adept at citing O]- 
painting any kind of murder or anything else 
as a problem of law and order, in », class-
divided society like ours, murder takes place 
at the instance of the landlord murder takes 
place at the instance of the industrialists. . . 

SHRI M. KALYANASUNDARAM: By 
the goondas of the capitalists. 

SHRI DIPEN GHOSH:.... by the goondas 
of the capitalists and those goondas are 
protected by the State, the Central 
Government and the State power. So 
naturally if we go through the causes of these 
crimes in our country today, what do we find? 
Harijans are being killed. Who am killing 
the Harijans? Workers are beirg killed. Who 
are killing the workers? Common people are 
being killed. Who are killing those common 
people? Who are the people who are behind 
those killers and who are the people who are 
protectinc those killers? Will the Minister of 
Home Affairs kindly state how many people 
involved in these 210 murders in Delhi have 
been apprehended? Will the Minister kindly 
state in how many esses, his Government has 
gone into ideiitifyine the causes for such mur-
ders or for such criminal activities? So 
naturally if we look to the problem simply 
from the point of view of law and order, I 
would like to sav that we would minimise the 
problem or we would not give adequate 
importance to the problem because behind 
whatever is taking place in our country in the 
name of murder,     in 

the name of killing, in the name of rape, in the 
name of dacoity, in the name of burglary, 
deep-rooted causes are there. social causes are 
there, economic causes are there. And mors 
so, these people who are at the helm of affairs 
are mostly responsible for these types of 
crimes. So I would like to know from the 
Minister of Home Affairs whether his 
Government is prepared to make a survey of 
the causes of the increasing incidence of cri-
minal activities and whether the Government 
is prepared to nip those causes in the bud. So it 
is not a question of simply increasing the 
number of policemen nor even a question of 
increasing the salary of the policeman. Yes, 
the policeman's salary has to be increased. If 
the salary of a Member of Parliament can be 
increased, the salary of the policeman should 
be increased. The Home Guard's salary should 
be increased—those who are put on this type 
of job. Uufor-tunately the people who are 
running (he Government, who are so inclined 
to raise the salary of a Member of Parliament 
are not inclined to raise the salary of the P°°r 

policeman or the Home Guard, who are asked 
to do the job of containing the criminal 
activities.. So I will surely urge the 
Government to consider that point too, as my 
other colleagues have stated. (Time-belt rings) 
One minute. I want only to say that as the 
incidents of crime are increasing in our 
country the socioeconomic situation, rather 
the socio-politi-co-economic situation, of our 
country ia mainly responsible, and the ruling 
party at the Centre, and for that matter, the 
ruling classes, are sponsoring all these things. 
So> naturally the Government should take 
note of these things and should make a survey 
about the causes and should take steps to 
create a situation whereby the causes of these 
criminal activities or these crimes can be 
eliminated. 

SHRI DINESH GOSWAMI (Assam): I am 
in full agreement with the speaker who 
preceded me that the statement of the 
honorable Home Minister is a very, very 
disappointing statement. It appears from the 
statement that the Government has not been 
able to take into account the serious situation 
in this country.    He says that 
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there has been no marked deterioration. I do 
not know where he draws the distinction 
between deterioration and marked 
deterioration. There is an air of absolute 
violence in this country which the Govern-
ment falls to note. No citizen, however honest 
he may be, is safe, whether in Delhi or in other 
parts of the country. Nobody when he goes in 
a train can reasonably feel sure and secure that 
he will reach the destination ot reach the 
destination unharmed. Nobody when he 
travels even in Delhi in a car or bus or taxi is 
sure that he will not be robbed. There is a total 
air of violence which unfortunately the hon-
ourable Minister fails to take note in his 
statement. And the violence has many facets. 
For example, some of my friends say that this 
is because of economic reasons. But if ypu 
look to the violence in Delhi, all the car 
robberies that have taken place, have been 
done by boys from affluent houses; they have 
not been done for economic reasons. . . 

SHRI DIPEN  GHOSH;  That is     also 
one of the ills of the society. 

SHRI DINESH     GOSWAMI:  That is also 
one of the ills, yes.   Various types of ills 
today  are pervading  the society, and when we 
deal with this situation we must make a 
distinction between the individual crimes 
where a man commits a murder for individuals 
gain or individual pleasure,  and   the group     
crimes     where a group     commits     a     
crime,     may be because it  believes   in     
something     or, may  be,   it  wants     to  
destroy     something.    Today there his been  
a general complaint throughout and it is my    
view that never before was the situation so bad 
and the air so steeped or filled    with so much 
of violence since independence as it is today. 
There have been    very serious allegations 
throughout. Violence is on the increase  
because  the     politicians  are  in league with 
criminals in many parts of the country.   
Serious allegations     are     made against  
members  of  legislatures,  against persons in 
political life, maybe, from this party or from 
that party.   In the past even when a single 
allegation was made against a single person in 
political life, very serious action was taken.     
For example, an 

allegation was made after all, crime thrives in 
an atmosphere where there k no rule of law—
that Rs. 2 lakhs were being offered to buy an 
MLA. I do not know whether it is correct or 
not. In Pandit Nehru's time a Member had to 
leave 'nis membership; he was forced to 
resign; in fact, disciplinary action was taken. 
There was an allegation that thai Member 
took Rs. 20,000 from a business house to 
plead the case of that business house  with   
Members of Parliament. .. 

SHRI  NIHAR     RAN J AN     I.ASKAR: 
How does it come in here? 

SHRI DINESH GOSWAMI: It does, it does 
come in, Mr. Minister, when there is a feeling 
in this country that even those who are 
administering the country are corrupt, do you 
except the society to be pure? It does come 
because you have encouraged corruption 
throughout, and violence comes from 
corruption in life. There is corruption all 
through. And today the forces which are there 
to maintain law" and order feel demoralised. 
In matters of election it is not individual merit 
that counts. It is favouritism that counts 
Therefore, there is total demoralisation in the 
society. And the honourable Minister takes it 
very ligtly. Mr. Home Minister, if the 
situation had been so bright, do you realise the 
type of security that you have introduced in 
Parliament today? 

SHRI NIHAR RANI AN LASKAR:   It is 
because you have asked for it. 

SHRI DINESH GOSWAMI: I have not? 
What for are you providing it? Because you 
feel that Members of Parliament and 
Ministers are not safe within the precincts of 
Parliament House. What does it indicate? 

SHRI    NIHAR    RANIAN    LASKAR: 
Members of Parliament have asked for it and 
that is why it is provided to them. 

SHRI DINESH GOSWAMI; No. We have 
protested against that. If the Members of 
Parliament have asked for it, it is because the 
situation is such that in Delhi where the 
strictest security arrangements are made we 
ore not safe. And the Minister still says that 
there is no violence 
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and there is a marked improvement in the law 
and order situation. 

Also I have noticed that the Government 
has not tried to make any change in the social 
structure, though times without number we 
have demanded that One reason, why violence 
is increasing is because violence is projected 
in the media in such a manner that whoever 
indulges in violence becomes a hero. Nothing 
has been done to correct this impression. A 
young boy1 or girl who sees a film feels that 
there is nothing wrong in it. 

Assam and Punjab have been mentioned 
and it appears that the Minister considers the 
situation there as a law and order problem. 
The hon. Minister Says there are stray 
incicidents of violence. What are these stray 
incidents? Seventeen people have died in a 
blast in the railway station. And there were 
five blasts. Yesterday for the first time a raid 
was sought to be attempted in Gauhati where 
one C.R.P. jawan was dead and nine others 
seriously injured. Do not take Punjab and 
Assam as law and order problems. Violence 
has grown because today State violence has 
growfl  throughout  the  country. 

Take Assam for example. No youth in the 
rural areas sleeps at his home at night. He 
goes and sleeps in the fields because the 
Police come without any authority of law, 
takes him to custody and beats him up. The 
allegation is that para-military forces kill 
people brutally. Have you made any inquiry 
into this allegation? You seem to take some 
sort of pleasure in saying that the situation 
has improved. T can say very emphatically 
that if you feel that there is improvement in 
the situation it is a lull before the storm and it 
is a peace of the grave. Unfortunately again 
instead of trying to locate the criminals and 
bringing them to book, the State has created 
an air of violence by killing innocent people 
in the name of encounters. Newspaper reports 
and periodicals have referred to it. I do not 
find any enquiry on the part of the 
Government being conducted. In any other 
democratic country which believes in the rule 
of law, even if there is one such allegation 
that the State authority has killed one 
individual, there would be an enquiry. 

I ask the Home Minister. Have you made 
any socio-economic study of the present 
situation as to why violence has grown? 
Unless a socio-economic study is made of 
this problem, you cannot solve it. It appears 
from the statement that you want to compare 
saying that there were so many murders 
yesterday in Delhi, but today there are only 
so many. There are three types of statistics, 
lies, damn lies and statistics. One type of 
statistics throws light. The other is only a 
lamp post which is used by a drunken man to 
keep himself steady. The Government seem 
to use this type of statistics and not (he one 
which will throw light. 

Will you look into all the questions asked 
on this issue? Most of the questions on 
detrioration of law and order situation in 
Delhi have not come from the opposition, but 
from the ruling party members. Still you say 
that there is no deterioration. Whom are you 
trying to fool? Whom are you trying to fool. 
Mr. Minister'.' Tn Delhi every day we hear 
about bride burning. We bear ofteB about all 
sorts of crimes against women. And, in Delhi, 
Sir, whatever happens gets projected in the 
Press. But, whatever happens in the rural 
areas, does not get projected in the Press. But 
the situation in the rural areas is much more 
difficult. Therefore, I would like to know 
from the honourable Minister whether, 
instead of taking a complacent attitude and 
trying to tackle the problem of Assam or 
Punjab as merely a law and. order problem, 
he will try to have really a political approach 
to these problems. J would also like to get tin 
assurance from him that at least he will not 
use State violence against innocent peoplc 
because where violence is used by the State, 
it leads to a chain reaction of violence. I 
would also like to know whether at any Point 
of time the Government had made any socio-
economic study of the situation in this 
country to tackle this problem. T would also 
like to know—and this is a question which, 
has been repeatedly asked by different 
Members—whether the Government has 
given its thought to the various important 
recommendations made from time to time on 
this and. if so, what Die attitude of the 
Government *i to these 



267 Calling Attention [RAJYA SABHA]      to a matter of Urgent 268 
Public Importance 

[Shri Dinesh Goswami] 
important recommendations to make im-
provements in the police forces. Thank you, 
Sir. 

SHRI MADAN BHATlA (Nominated): 
Mr. Vice-Chairman, Sir, I would like to draw 
the attention of the honourable Minister of 
State for Home Affairs to the last paragraph 
of the statement. It says: 

■ "The maintenance of law and 
order though primarily is the responsibility 
of thg State Governments, the Central 
Government also gives utmost priority to 
this subject." 

Then, Sir, the fifth line reads like this: 

"The assistance of Central police forces 
is also made available to them as and when 
asked for." 

1 would respectfully submit that this 
particular statement is constitutionally not 
wholly correct and accurate. I would like to 
draw the attention of the honourable Minister 
to article 355 of the Constitution.      It says: 

"It shall be the duty of the Union to 
protect every State against external ag-
gression and internal disturbance, etc.. 
etc." 

So far as article 355 of the Constitu 
tion is concerned, it not only does 
provide that there has to be a request for 
an application from the State Govern 
ment for providing assistance to deal with 
internal disturbance, but it also says that 
it is the duty of the Central authority to 
take all possible steps to deal with domes 
tic political or communal violence. And, 
Sir, I feel—and this has been said by 
many honourable Members—that the 
crimes in the country have to 
be divided into three categories: 
One., political        and communal 
violence; second, economic offences: and the 
third, ordinary crimes against persons and 
property. So far as the first category of 
crimes is concerned, it is not the primary 
responsibility of the State Government alone, 
but it is equally the primary 

Constitutional duty of the Central authority 
also to deal with them. 

Sir, this particular article has remained 
dormant during the 'Mt 35 years because of 
some executive or administrative convention 
that the State Government should ask for aid 
and the Central Government would provide 
that aid. But I would like t0 draw the attention 
of the honourable: Minister to the 
corresponding provision in the Constitution 
of the United States which has been 
interpreted by the U.S. Supreme Court It is 
section (4) of article 4 of the U.S. 
Constitution and it says: 

"The United States shall guarantee to 
every State in this Union a republican form 
of Government and shall protect each of 
them against invasion. 

And, Sir. tlie next sentence reads like this: 

"... .and oa application by the Legislature 
of Executive when the Legislature cannot 
be convened, against domestic violance." 

So far as the American Constitution is 
concerned, it has specifically provided that 
there has to be a request from the State 
authority to deal with domestic violence. 
But when this article came up for inter 
pretation by ike United States Supreme 
Court, this restriction placed upon the 
federal authority was nullified. This is 
known as Deb's case. The United States 
Supreme Court held that domestic violen 
ce may affect execution of 
powers entrusted to the United 
States by the Constitution, and in 
such a situation the United States has the 
power and the duty to use the entire 
strength of the nation to enforce in any 
part of the land full and free exercise of 
all national powers and the security of 
'all rights entrusted by the Constitution. 
So I respectfully submit that 1 would like 
to make a suggestion to the hon. Minis 
ter of State in this regard that so far es 
organised political and communal violence 
is concerned it is time the Government of 
India to consider the possibility, and in fact, 
the necessity of establishing a  machinery 
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which wilt automatically swing into action I lo 
deal with communal or political violence 
wherever and whenever it takes place, and it 
does not have to wait for an application or 
request from the State executive authority. 

So far as economic offences are concerned 
1 would again like to draw the attention of the 
hon. Minister to article 323B because in the 
last few years this country has been 
witnessing a horrible spurt in the commission 
of economic offences. Article 323B says; 

"(1) The appropriate Legislature may, by 
law, provide for the adjudication or trial by 
tribunals of any disputes, complaints, or 
offences with respect to all or any of the 
matters specified in clause (2) with respect 
to which such leg is la ture  has power to 
make laws. 

(2) The matters, referred to in clause <1)   
are  the  following,  namely:— 

(a) levy, assessment, collection and 
enforcement of any tax: 

(b) foreign exchange, import ant! 
export  across  customs  frontiers; 

(c)   industrial and  labour disputes; 

(e)  ceiling  on   urban   property: 

(g) prod action, procurement, supply 
and distribution of foodstuffs (including 
edible oil-seeds and oils) and such other 
goods as the President may, by public 
notification, declare to be essential goods 
for the purpose of this article and control 
of prices of such goods: 

(h) offences against laws widi respect 
to any of the matters specified in sub-
clauses (a)' to (g) and fest in respect of 
any of those matters: 

(i) any matter incidental to any of the 
matters specified in sub-clauses (a) to  
(h).'1 

I will respectfully submit it is high time that 
the Government of India now should consider 
the establishment of tribunals under article 
323B for speedy trial of economic offences, 
because this article further gives the power to 
the appropriate legislature to provide for the 
procedure including provisions as to 
limitation and rules of evidence to be 
followed by the State tribunals. In these 
tribunals, by law, the Legislature can provide 
for speedy trial by an appropriate procedure 
and can provide for law providing for the 
rules of evidence which would be less than in 
the ordinary course. And I respectfully submit 
—and this is my strong plea to the Gov-
ernment of India through the hon. Minister—
that time has come when this particular 
constitutional provision should be invoked by 
Parliament relating to the Centra! laws for the 
establishment of the tribunals for the speedy 
trial Of the economic offences and deterrent 
punishment to the offenders. 

So far as the ordinary crimes are con-
cerned, I respectfully submit that in view of 
the shortage of time, it is not my intention to 
go into the various social and economic 
causes which have led to the spurt in  these  
ordinary  crimes.   But there are legal factors 
to which I would like to draw the attention of 
the hon. Home Minister which may be dealt 
with suitably by suitable  amendments  to the    
various    laws. The first and the    foremost 
thing is the liberal and almost reckless grant 
of bail! by  the courts  to various    accused.    
If 1 remember     correctly,  a report has   beer 
submitted—it was so reported in the news-
papers—by the Lt. Governor of Delhi tc the 
Home Ministry in which he has advocated a 
necessary action in this regard ant has brought 
to the notice of the Govern mem the manner in 
which bails are being granted by the courts.    
Hon. Minister car correct me if I am wrong.    
The offender who   are   granted bails  come 
out of Jut/ and commit still more serious and 
heinon crimes.   A law has been laid down by 
fhi Supreme Court that bail is a rule and th 
refusal to grant bail would be an excep tion,    
I respectifully submit that it is higl 
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time in the context of the prevailing Indian 
conditions that this law laid down by the 
Supreme Court should be reversed by suitable 
amendments in the Code of Criminal 
Procedure. 

The second thing is long and protracted 
trials. This is a problem which is confronting 
us every day in the courts and it is too well 
known to the Government of India for me to 
stress it more. Suitable steps should be taken 
in this regard. 

The third thing is the laxity in the grant of 
punishments. This is something which has 
been agitating me very much. We have 
amended the Indian Penal Code to make death 
sentence an exception and the Indian Penal 
Code says that the grant of death sentence will 
be an exception and not a rule. I respectfully 
submit that in this country human life has be-
come so cheap that at the drop of an eyelid, a 
person takes out a gun or a dagger and kills an 
innocent citizen. It is time that law is reversed. 
The law should be such that the death 
sentence in this country should be made a rule 
and not an exception. An exception should be 
provided in cases in which death sentence is 
not to be given. 

The fourth thing is—and this I would like to 
say with considerable trepidation —that the 
highest judcial institutions in the country, it 
appears, are showing more concern for the 
rights of criminal on the basis of imagined 
constitutional rights of the criminals and less 
concern for the safety and security of the 
society. It is time that self-restraint ought to be 
exercised by the highest courts and judicial 
institutions in the country. 

Lastly. I would like to make this submission 
for kind consideration of the hon. Home 
Minister. It is not possible to check crimes 
unless we breed respect -for law. We cannot 
breed respect for law unless we instil in all 
potential offenders fear of the law and the fear 
of law can come only if the potential offender 
knows ,hat there will be prompt apprehension, 
ithat there would be a speedy    trial and 

that there would be deterrent punishment. 
Will the hon. Minister consider these points? 

THE      VICE-CHAIRMAN (SHRI 
SYED RAHMAT ALT): Now the reply by 
the hon. Minister. 

SHRI NIHAR RANJAN LASKAK: Sir, at 
the outset I would like to say that it is quite 
natural that most of the hon. Members who 
have spoken here have shown their concern 
about the incidents which are happening 
unfortunately in some parts of our country, 
and in the process they have mentioned 
particularly Assam, Punjab and also, of course 
Delhi Sir, the Government is not only 
concerned about what is happening in all these 
places but we are also determined to curb the 
activities of these extremist elements who 
have taken the law into their own hands and 
creating chaos in the society and killing 
innocent people here and there and for what 
purposes we do not know. Sir, of course, I will 
come to Assam first. I think, Mr. Goswami 
also has raised about it. What we have said 
here is that we have now identified those 
extremist groups who are working in Assam. 
Initially, there was an agitation in the name of 
foreigners. And we have tried our best to talk 
to them and come to some sort of settlement. 
But, unfortunately, because of their obstinacy, 
it was not possible to come to an agreement 
and we always said that this sort of agitation 
always goes beyond the control of the people 
who start it and it goes into the hands of anti-
social and extremist elements. Exactly that is 
happening in Assam and also in Punjab. Now, 
as you see, after the establishment of the 
present Government in Assam, life is 
gradually coming to normal. People arc now 
moving freely throughout the State. I think, 
my friend from Assam also cannot deny this 
fact, and everything is becoming normal. But 
there are some groups of extremists people. 

SHRI AHT KUMAR SHARMA:  May I 
jtist seek a clarification, Sir? 

SHRI NIHAR    RANJAN     LASKAR: 
Sir, I am not yielding..., 
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SHRI AJIT KUMAR SHARMA:    He   | say* 
that the State is normal... 

SHRI NIHAR RANJAN LASKAR: Let me 
first say what I dant to say. Sir, what I was 
telling is that a group of few extremists arc 
now trying to come together in the North-
Eastern areas and are trying this sort of 
sabotage here and there. The latest incidents 
which Mr. Ooswami has mentioned is also a 
fact, and because of our intensification of our 
Intelligence and other things, we have 
identified the activities of these extremists and 
we are trying to capture them. As a result of 
this, the incident of last night has taken place. 
I can tell you how the normalcy is coming to 
Assam. I will give you certain facts so that on 
the basis of that, one can realise this. 
Sir,   the  law  and  order  situation  has 
improved a lot since the establishment of the  
present  Government  in     Assam.     I can give 
you some figures of the period between March,  
1983 and October,  1983, I am  giving  the 
figures  of  Assam.     In March  19S3,  the      
number of cases     of murder   was   183;   arson      
cases      were 2,115;   cases      of      bomb      
explosions were   64;       number       of      cases 
•    of recovery of explosives,  arms and  ammu-
nition was 59; number of deaths in police firing 
was  17.   In April,  1983. cases of murder were 
121; arson cases were 2.919 bomb explosions 
were 43;    cases of recovery  of explosives,  
arnv-  and  ammunition   were   48;  and  the  -i--
ths  in  police firing were 12. Now coming to the 
month of May.  1983, the cases of murder were 
31; arson cases were 18; bomb explosion cases  
were   10; cases of  recovery  of explosives, arms 
and ammunition were 21; death in police firing 
was nil.   In June, 1983, the cases of murder 
were 11; arson cases were 26;  bomb    explosion     
cases were 12, cases of recovery of explosives, 
arms and ammunition were 43; death in police 
firing was nil.   Similarly, in July, 1983, there 
were 11 Cases of murder, 4 cases of arson,  6 
cases of bomb explosion, 29 cases of recovery of 
explosives, etc.   and death in police firing was 
nil. That means, no police firing was resorted to.   
In the month of August,  1983, the cases of 
murder     were  only     2,  arson cases  were  4,  
cases  of bomb     explosion 

were 10, cases of recovery of explosive-',, 
etc. were 6, and again death in the police 
tiring was nil. 

In the month of September there were ten 
cases of murder, one case of arson, ten bomb 
explosions and twelve eases of recovery of 
explosives, arms and ammunitions and no case 
of death in police firing. The latest figures that  
I  have with me relate to the month of October.   
There were seven murders, two cases of arson, 
two cases of bomb explosion and twelve cases 
of recovery of explosives, arms and 
ammunition  and  no  case     of  death in police 
firing. So, Sir, this is the trend. . . 

SHRI SANKAR     PRASAD     MTTRA 
(West Bengal): There are some reports that 
some terrorist have voluntarily surrendered 
arms. Have yon got any facts or figures about 
that? 

 
SHRI   NIHAR   RANJAN   LASKAR: Sir, 

this is the report.   We havo all the 
information with us but I am    not just now  
giving  you  the  details.   A number or arms 
and ammunitions have been captured by our 
forces.  This is the position when Assam is fast 
returning to nomal-cy,  the extremist groups 
are trying     to create this situation here and 
there.    But I can assure the hon. House and 
the hon. Members present  here fhat the 
Government will do its best to bring normalcy 
as fast as possible and curb the activities of the 
extremists as far as possible.    So far as the 
position of Punjab is concerned 

«ft 3PT5«ft JKTT3    *m*r:   %TT   % 

SHRI NIHAR RANJAN LASKAR: Sir, I 
would, like to say that a lot has been said 
about Punjab in the last two days during the 
question answer sessions ;ind in debate form 
also. But even then the hon. Members have 
again raised the question of Punjab. Sir, this 
has been discussed in great detail in this 
House, as I have already said. I would like to 
remind the hon. Members that after the 
promulgation of the President's rule and *e 
promulgation of the Punjab Disturbed 
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Areas Ordinance, 1983, and the Chandigarh 
Disturbed Areas Ordinance, 1983, and the 
Armed Forces (Punjab and Chandigarh) 
Special Powers Ordinance, 1983, as a result 
of special operations from the middle of 
October, 4470 undesirable persons have been 
'arrested till the 10th November and 282 
weapons with a large quantity of ammunitions 
have also been recovered up till now in 
Punjab. Special efforts against extremists 
have also been started, showing some res» *s 
Tn some cases the extremists have either died 
in encounters or tnjy have Deen arrested in 
quick police action. 

Sir, the hon. Members have again referred 
to the situation in the State in terms of finding 
a solution and have said that we have no 
political will and all that These things have 
been repeatedly stated. But the Government 
has made all efforts to find a solution, talks 
have been held »t various levels and at many 
times but they  have  remained   inconclusive. 

 
SHRl NIHAR RANJAN LASKAR: The 

Akali leaders were invited by the Home 
Minister to resume discussions. Trie Home 
Minister also made some appeals through thc 
press statements and on the floor of both the 
House of Parliament. Recently, the Prime 
Minister herself has reaffirmed that a 
settlement to the issue of Chandigarh and all 
the other demands could be had through 
discussion. It is not for any lack of effort on 
the part of the Government that the matter is 
still hanging fire. We are making every effort 
and we are keeping our doors open for 
discussions. But, somehow they are not co-
opera tins. This is the position today. We have 
given a direction to the State Government to 
see that the actvities of the extremist groups 
are curbed which are creating havoc there. 
We have asked them to curb these activities 
as early as possible and that drastic) measures 
should be taken against them. 

Now. Sir, with regard to Delhi I would like 
to say something.    Sir, Delhi is      a 

growing city and the requirements of eff-
ectively policing this city are also constantly 
growing. It was only after taking this thing 
into consideration that on the resumption of 
the Government in 1980 a number of steps 
were taken by the Gove 
rnment to improve the efficiency of Delhi 
Police. I would like to say what we have 
done in regard t0 the strengthening of the 
Delhi Police. Five more battallions for the 
Delhi Armed Police were sanctioned Then, a 
number of vehicles have been added to the 
feet of the Delhi Police. A number of gadgets 
huve been purchased for use by the Delhi 
Police during the Asian Games and the Non-
Aligned meet These gadgets have lesulted in 
the better performance of the Delhi Police. 
Thr-t are with the Delhi Police now. 

In regard to the iotiviiies of the extre 
mists in Delhi, there are two aspects in 
this which I would Ike to point out to- 
the House and which should be borne in 
mind. One is the incident of bomb ex 
plosions in thc capital making use of ex 
plosives similar to those used •:•. Chandi- 
grah, in Punjab. The other is the move 
ment of extremists into Delhi from out 
side. Since 1981, there have been 17 ex 
plosions in Delhi. Out of this, there is 
definite evidence to indicate the involve 
ment of extremists in ten such cases. We 
Viave definite evidence with us. Three of 
these ten cases have been fil 
ed as untraced ;md the remain 
ing seven cases are under in 
vestigation now. Out of this, it has been 
possible for the Delhi Police to work out 
three cases with the arrest of three per- 
^jns, one of whom had been apprehended 
recently by the Punjab Police. Non-bail 
able warrants in respect of some other 
otermists suspected to be involved in 
these cases have been issued. While in 
the   remaining   cases,   crude  country-made 
bombs were found to have been used, in 
respect of the recent explosions at the 
two cinema houses and at the New Delhi. 
railway station, there is evidence of hand 
grenades with Indian markings having 
been used. Tn order to deal with move 
ment of extremsts in Delhi, police 
presence       in       Delhi has been 
intensified. ft was only 
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ihiough the efforts of one of the police pickets 
Put up for this purpose that a suspected 
extremist was apprehended by the Delhi 
Police on the 24th October 1983 during the 
Nirankari Samagam. Not only that. The 
police have also recovered a 1.3 mm. gun, a 
country-made pistol and cartridges. 

Then, there is another point which I should 
like to mention here. Mr. Yadav is not here. 
Mr. Satya Pal Malik was also mentioning 
about this. They have made reference to the 
pay scales of the Delhi, Police. This has also 
been referred to by some friends here. The 
pay scales of the Delhi Police are definitely 
lower than those of Haryana, where the pay 
scales have been revised recently. But there is 
not much difference in the total emoluments 
including allowances. This is the position. 
Revision of the pay scales of the Delhi Police 
will be one of the items of work ot the Pay 
Commission which has been set up recently. 
We are looking into this problem. 

Then, certain things have been said here. It 
is not correct to say that the Delhi Police have 
not been apprehending the criminal gangs. 
Somebody said that the Delhi Police is not 
very active. This i; not a fact. The Delhi Police 
have been able to work out some important 
cases, which occurred during the year. Three 
persons responsible for sensational cases of 
robbjry in South Delhi, at Hem Kunt, 
Gulmoh-ur Park and Defence Colony on 
13114.6.83, 7)8.6.83 and 7.8.83 respectively 
have been arrested. The remaining suspects, 
along with some of fhe stolen property, are 
likely to be arrested in due course. Eight 
members of an interstate gang of criminals 
headed by Sunil. Tyagi, who was wanted in at 
least 35 cases of robbery, murder, dacoity and 
attempt to murder in Delhi and U.P. were 
arrested on the night of 17J18-9-83. Of this, 
eight cases, all heinous offences, are of Delhi 
and include an armed robbery, involving Rs. 
3.5 lakhs, from the DDA office in the 
Shakarpur area. On 1st November, 1983. three 
members of a gang, involved in at least twenty 
cases in Delhi and U.P. were 

arrested. This is the position. Because of the 
stregthening of the Delhi Police and also 
because of the recent instructions which have 
been issued, the Delhi Police have been able 
to work out some cases alleged and many 
culprits have been arrested . 

With reference to the various categories of 
crimes, the number of cases in 1983 have 
been... 

 

SHRI NIHAR. RANJAN LASKAR: Sir, I 
think I have already stated about the Tyagi 
gang of dacoits We have already contained 
them and we are after them. 

Here with reference to the various 
categories of crimes which have been worked 
out by Delhi Police. . . 
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SHRI N1HAR     RANJAN     LASKAR:      
At the moment I am talking of Delhi. 1 
will give you the number of cases that 
have  been  worked  out  in  various  cate 
gories.  

In 1983 the reported number of dacot-ti$» 
in Delhi is 13 and out of these 13 cases the 
Delhi police have worked out 10 cases, the 
number of persons arrested it 43. 

Murder cases in Delhi in 1983, reported 
210, police worked out 130 cases and the 
number of persons arrested is 179. 

Attempt to murder cases reported 184, 
worked out by police 156 and the number of 
persons arrested 287. 

Robbery cases reported 183, worked ont by 
police 85 and the number of persons arrested 
is 178. 

Snatching cases reported 108, worked out 
45 and the number of persons arrested is 67. 

So, Sir, I am just giving all these figures to 
snow that the Delhi Police has geared up and 
a lot of cases have been worked out and a 
number of culprits have been arrested. 

Then, in the course of the debate many 
Members have metitioned about the bank 
security force. Of course, this proposal for 
creating a bank security force is under 
consideration of the Ministry of Finance. We 
have referred to them this matter. Whatever 
other suggestions have come up during 
today's debate will also be referred to them 
for coming to a conclusion. 

Another point that has been raised by 
many Member is about separation of in-
vestigation and law and order in the police. 
We are already considering this proposal and 
it is under consideration. 

Now I would like to deal with certain 
points raised by the individual Members. Mr. 
Kalraj Mishra—he is not there-made a 
reference to some important incidents in some 
parts of Eastern U.P.. 1 think. Central 
Government was in touch with the State 
Government in this sort, of incident and We 
rfaall convey the 

feelings expressed by the hon. Members here 
to the Government of Uttar Pradesh and I am 
sure the State Government will give due 
consideration to the views expressed by my 
friends here. 

Then, he has also mentioned about the 
Sultanpuri incident. 

 



281      ,„,     calling Attention L17 NOV.  19831        to a matter of Urgent        282 
 

SHRI NIHAR RANJAN LASKAR: This is 
entirely wrong thing to say in this House. 

Again he was referring to Sultanpuri 
incident and he was asking for some sort of an 
enquiry. I would like to inform the hon. 
Members that the Lt. Governor of Delhi 
ordered an enquiry into the incident of firing 
in Sultanpuri in which four persons lost their 
lives. The enquiry was conducted by the 
Additional District Magistrate and a report has 
been submitted to the administration just a 
few days back. The report is being examined 
by the Delhi Administration and after this, 
action will be taken. 

Mr. Jha made one point which 1 remember 
last time also he made—about the peace force 
at t'ne village level. The position is like this. 
He has suggested that Peace Committees may 
be favoured at block level to ease communal 
situation in these areas, or something like that. 
I would like to inform him that in the 
guideline issued by the Central Government, 
to the State Government, it has been 
suggested that Peace Committees should be 
formed in districts and localities. We have not 
said at block level but we have said at districts 
and localities,   t 

only hope that the State Governments would 
do the needful. We are also getting reports 
from some of the State Governments. 

Then some hon. Members have also 
suggested that the police force should be 
modernised. The Central Government agrees 
with this view and we have also taken certain 
steps in this regard. We have already made a 
special provision of Rs. 100 crores for the 
upliftment and betterment of the police force 
or modernisation of the police force. Funds 
are being released to the State Governments 
for purchase of vehioles, wireless equipment, 
computers scientific aids for investigations, 
training equipment etc. etc. We hope, with the 
implementation of this scheme, the State 
police forces will be better equipped for 
discharging their res-ponsiblities properly.. 

Then some hon. Members also raised the 
point about tackling the dacoity problem. The 
Central Government has impressed upon the 
State Governments from time to time the need 
to take coordinated action to tackle this 
problem on a continuous basis and to ensure 
coordination among the Governments of Uttar 
Pradesh, Rajasthan and Madhya Pradesh, 
where this problem is a little serious, and to 
deal with inter-State dacoity menace, a joint 
Coordination Committee comprising officials 
of the three States has been constituted. I 
think after the formation of this Coordination 
Committee, some results have come. 

SHRI SHIVA CHANDRA JHA: What 
about the Bank Security Force? 

SHRI    NIHAR    RANJAN    LASKAR: 
1 have already said that we have referred it to 
the Finance Ministry. They are considering 
this thing. And whatever you have said today, 
that also I will send to them. 

Then a mention has been made about 
incidents on the railways. Following measures 
have been taken to prevent incidents of 
crimes, including robberies, and dacoities on 
the railways. The, drivers of the trains have 
been directed to sound the 
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distress  whistle if the train is brought to a  
sudden   unscheduled  halt  so  that  the escort 
party could be    put on the alert. There are 
escort parties already provided in most of the 
trains. So, this, is 4.P.M.   one.     Then,    
Coach Attendants have   been   instructed   to  
remain vigilant  and  prevent entry of  
unauthorised  passengers  into     reserved     
compartments.   The  Research,  Design   and  
Standards Organisation of    the railways    has 
been advised to suggest improvement    in the 
locking arrangements of sliding doors of   
compartments,   improvement   in      the 
vestibules  to prevent unauthorised entry and  
provision of  better  lighting facilities in  and   
outside  the  compartments.   Government 
Railway Police, who are responsible for safety 
and security of passengers travelling  in  trains  
and their belongings, are making all efforts to 
control crime on the  railways   by  providing     
escorts     on trains, surveillance over    
criminals arresting   and   prosecuting      them   
in   specific cases. Railway Protection Force is 
assisting the Government  Railway  Police  in     
this regard. Not only that. Recently the Central 
Government has written to the different Chief 
Ministers to help     us  in this regard. 

One or two hon. Members raised the 
question of illicit arms and pilferage of 
military arms from depots, etc. 

 
SHRI NIHAR RANJAN LASKAR: We 

have already issued instructions to the State 
Governments to unearth illicit arms. The State 
Governments have also intimated action they 
have taken so far in this regard. We are 
getting regular information about this. The 
problem of checking pilferage of military 
arms and ammunition has also been examined 
in depth and detailed instructions have also 
been issued to the respective authorities in this 
regard. 

Now, there is one more thing—ihe last 
point. Many hon. Members have asked about 
the Police Commission's report. We have 
already accepted a number of 
recommendations. I think Mr. Jha also 
referred to the Police Commission. The NPC 
submitted eight reports to the Government. 
The first report Was discussed at a conference 
of Chief Ministers in June 1979. This report 
largely dealt with welfare measures for 
policemen. Recommendations of the first 
report have been implemented by all the State 
Governments and Union territories. This is the 
position of the recommendations. All the 
Chief Ministers accepted them and they 
implemented them. The remaining seven 
reports were released in March 1983. All the 
State Governments and Union territories were 
requested to take appropriate action on those 
recommendations. As you know; Sir, police 
being ;i State subject, it would largely be the 
State Governments who would be concerned 
with implementation of the recommendations. 
However, most of the State Governments have 
informed that they are actively considering the 
recommendations. Recently they have also 
been reminded by our Home Secretary to 
expedite implementation of these recom-
mendations. 

There is just one more point, about the 
overall situation. I think it was Mr. Jha who 
said that year by year the instances are 
increasing. I wjll show some figures which 
would prove that it is not a fact. I would start 
not from 1980 but from 1978. The crime 
figure in 1978, putting together everything—
murder, robbery, etc. —all over India was 
43,407. In 1979 it was 44,086: in 1980 it was 
37,586; in 1981 it was 30,646. So. what he has 
said does not tally with the figure. 

SHRI DIPEN GHOSH: What aboui the 
1978 figure. 

SHRI NIHAR RAN J AN LASKAR: Very 
large number. I do not want to go into all the 
figures and bother the House. . . 
(Interruptions) . . .Which one do you want? 
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SHRI NIHAR RANJAN LASKAR: In 

1981 it was 26,846. In 1982 it was 27,162. 

SHRI DIPEN GHOSH: All over India? 

SHRI NIHAR RANJAN LASKAR: I am 
giving the Delhi figure. In 1983, up to 31-10-
1983 it was 23,067. So, Sir, these are some 
facts. 

Then about the situation in the northeastern 
States, not only in Assam, because the 
problem is that of the northeastern region as 
such. In Manipur and Mizoram, the number of 
cases of crime has come down and the 
situation is becoming normal. In Mizoram, 
since January 1982, 301 persons have been 
arrested and about 489 MNF personnel—you 
know that group—have surrendered. About 
270' weapons have been captured. There is a 
sense 0t confidence now prevailing among the 
civilians. I have myself seen in Aizawl that 
people move about freely. In Manipur, since 
September 1980, when counter-insurgency 
operations were stepped up, 591 extremists 
have been arrested, and 247 surrendered. The 
situation is under full control now in Manipur. 
In Tripura, you know better, Mr. Ghosh, that 
the extremist leader Jamatia surrendered to the 
Government with 200 of his supporters. In 
April 1983, Chuni Koloi, another extremist 
leader, was arrested. The situation is, more °r 
less, under control. If only some of the 
Members had also cooperated, things would 
have come to normalcy, very soon. 

In the  end,  I     would say that  I  am 
grateful to all the hon. Member for the points 
they have raised during the course of the 
discussion.... 

SHRI DIPEN GHOSH: You have not 
covered Bihar. 

SHRI NIHAR RANJAN LASKAR: . . 
.because it has provided us with the thinking 
of the House regarding many aspects of the 
law and order situation. We have been 
benefited by this. While I have 

attempted to answer some of the major points 
raised by the hon. Members, I should reiterate 
that the Government is not complacent at 
all—some of them tried to impute motives; 
but we are not at all complacent—and is 
always alive to the overall situation and will 
continue to do its best to see that the law and 
order situation is fully brought under control. 

As I have already stated the law and order 
matters are mainly the responsibility of the 
State Governments. Whatever suggestions 
have been made are matters for consideration. 
Your suggestions I h'ave noted, but basically 
and mainly, the law and order matters are the 
responsibility of the State Governments. We 
are aware of the overall situation and (the 
need to take prompt action at all times. The 
vigil maintained by the Government is 
constant, and all efforts are being made to 
ensure a climate of peace in the country. 

REFERENCE    TO    THE    
REPORTED RECENT BREAK-DOWN 

OF MEDICAL SERVICES IN 
CALCUTTA 

THE VICE-CHAIRMAN      (SHRI 
SYED REHMAT ALI); Now Special 
Mentions. 

THE VICE-CHAIRMAN (SHRI DI-
NESH GOSWAMI) in the chair. 

SHRIMATI MONIKA DAS (Karna-taka): 
Mr. Vice-Chairman, Sir, I would like to draw 
the attention of this august House to an 
unhealthy conflict in West Bengal, in the 
Health Department. Mr. Vice-Chairman, Sir, 
last fortnight six children died due to non-
availability of drugs and Oxygen 'in hospitals. 
Fifty thousand out-patients were being turned 
away every day from the free Government 
hospitals, not one or two. (Interruptions) 
Thousands of indoor patients were sent back 
home, patients suffering from various 
diseases, due to non-availability of medicines 
and other things. (Interruptions) Due to non-
availability of medicines and other things, 
doctors were very much unhappy because it is 
the duty of a doctor to cure patients. They did 
not get sufficient medicines and they did not 
even get some respect from this Department, 
the Health Department. Then 


